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luments or Rs  30,000]- whichever is
less. Ex.segvicemen in receipt ot
pension are also entitled to relief un
pension granted .by the Government
from time to time,

(4) The other benefits gvailable to
ex-servicemen are: reservation in
employment, priorities/preferences
for employment, concessiong in age
and egducitional qualifications for ap-
pointment to Group ‘C' ang ‘D’
posts, exemption from pawxment of
examination/application fees for
recruitment to Class III and Class II
(Non-gazetted) posts advertised by
Union Public /Service Commission
and Staff Selection Commission, as-
sistance for self-employment, medi-
cal and canteen facilities,

(b) Yes, Sir.

(c) and (d). With a view to provid-
ing relief to the pensioners for rising
cost of living, the Third Pay Com-
mission had recommended that pen-
sioners be granted relief equal to 5
per cent of pension subject to a mi-
nimum or Rs 5/- and a maximum of
Rs. 25/- per month as and when there
is a 16 point increase in the 12-month-
v average of the price index. The
Covernment accordingly granted 8
instalments of relief to the pensioners
from time to time. The last instal-
ment was sanctioneg with effect from
1st December, 1978. The total relif ad-
missible at present is 40 per cent of pen-
sion subject to a minimum of Rs. 40/-
and a maximum of Rs_ 200{- p.m. (In
the case of those who are in receipt of
th reviseq rates of pension consequent
upon the merger of a portion of dear-
nesg allowance with pay for retire-
ment benefits, the relief admissible at
present, however, is 20 per cent of pen-
sion subject to a minimum of Rs. 20/-
and a maximum of Rs. 100/- per
month).

One more instalment of relief on
pension hag become due with effect
from 1st November, 1979 and orders in
this regard would be Issued shortly.

Pensioners who retired prior to 1st
January, 1978 are also entitled to an
ad-hoc relief ranging from Rs. 13/~
to Rs 35|- p.m., in addition to the 8
instalments of relief mentioned above.

Naval Ordnance Factory in Kerala

(157, SHR] B. BALANANDAN: Will
the Minister of FINANCE be pleased
to state.

(a) whether the attention of Gov--
ernment has been drawn to the re-
quest made by the Chief Minister of’
Kerala for the establishment of a
Naval Ordnance Factory in Kerala;
and

(b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR] C. P.
N, SINGH): (a) and (b). In response
to the request received in October, 1977
from the Chief Minister of Kerala, he
was informed that there were no plans
to set up any new Defence Prcduction
Units and that the claims of Kerala
State woulg receive full consideration
while considering any future proposals

Taking over of closed industrial plants.
factory of Panchla

158. SHRI HANNAN MOLLAH .
SHR] SAMAR MUKHERJEE:

Will the Minister of _NDUSTRY be
pleased to state:

(a) whether Gevernment have re--
ceived' any proposal for taking over of
the closed industrial plants factory of
Panchla, in the district of Howrah,
West Bengal;

{b) whether Governmeirit have taken
any decision on the proposal; and
(¢) what is the latest position?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (&)~
Representations have been rveceived
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mainly about reopening of the unit
which has been under lock-out since
December, 1974. In November, 1977,
the Government of” West Bengal wrote
to this Ministry suggesting an investi-
gation under the provis.ons of the In-

dustries (Development and Regula-
tion) Act, 1951, into the aflairs of
Messrs Industrial Plants Limited,

Howrah. The State Government were
requesteg in January, 1978, to advise
as to whether they would be prepared
to assume financial and managerial res-
ponsibilities for runmag the undertak-
ing. The State Government have re-
cently replied that various alt>rnatives
for the revival of this un.t are still
under tteir consideration,

Atrocitieg in North Kamrup, Assam

159. SHRIMATI PRAMILA DANDA-
VATE. Will the Minster of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that serious
strocities have been committed in the
North Kamrup (Assam) villages dur-
ing the second week ot Junuary, 1980
by the men of Indian Army and CR.P;

(b) whether it 1s also a fact thet
the commanding officer belonging to a
particular linguistic community dir-
ected the operations; and

(c) if se, the details thereof?

THE MINISTER OF STATE'IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). Allegations have L<en made
that some army personnel commiited
atrocities in the North-Kamrup villages,
.and according to State Government, 11
.cases are under investigation, Separa-
tely, army authorities made their own
enquiries /and found the allegations
baseless,

There gre no such allegations against
L. R.P. personnel,

Our armed forces are ahove all lin-

gual and communal feelings and act in
an objective manner, -
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News-item captioned “Soviet Nuclear
Weapons in Asia alleged”

160. SHRI SHIV KUMAK SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a2) whether the attention of the Gov-
ernment of India mas been drawn to-
wards a news-item appearing in the
Hindustan Times dated 21st February,
1980 under the caption “Soviet nuclear
‘weapons in Asia alleged”;

(b) if so, the details thereof; and

(c) the efforts being made by the
Government of India to keep the Zone
free from super powers’ conflicts?

'ILHE MINISTER OF STATE 1Ny THE
MINISTRY OF DEFENCE (SHRI C, P.
N, SINGH): (a) Yes, Sir,

(b) an (c). ‘Government have no
authentic information.
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